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(iii) RzromTED NON-FUNCTIONING OF
RADARS INSTALLED AT CALCUTTA
ATRPORT

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, Sir,

SRAVANA 17, 1800 (SAKA)
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I want to raise a very serious and
important matter under Rule 877. The
Minister is here. A news item has
appeared in Amrita Bazar Patrike. It

.

“For the last five months the Air
Traffic Controllers of Calcutta Air-
port have not been getting the ser-
vices of fwo highly sophisticated
radars. One of them is the Cana-
dian mmde Aerodrome Surveillance
Radar and the other a West German
precision Approach Radar.

According to the Air Traffic Con-,
trollers of Calcutta Airport, the two
radars were working very smoothly
for one year but in March last the
Aerodrome  Surveillance Radar
went out of order. Some small
spare parts were required to be im-

ported from Canada for its repair.
But till today this was not done. The
Precision Approach Radar wag core-
lated with the Canadian redar.. "

MR, SPEAKER; Mr. Halder, you
are going out of your statement. No.

SHRI KRISHNA CHANDRA HAL-
DER: No, No. I have written in my
statement about this. The news item
further reads:

“...According to the Air Traffic
experts the Canadian radar was
esgential to regulate the aircraft
within 60 miles radius of Calcutta
Airport. The German radar func-
tions for an approach within the
radius of 10 miles,

At present the Air Trafic Con-
trollers are passing a hard time to
maintain the safety of the take-off
and landing of aircrafts without the
help of these two valuable
machines.”

You know that if one goes to Cal-
cutta, his life js in danger. Every-
day, thousands of passengers go from
Calcutta to other places and abroad
and thousands of passengers go to
Calcutta from other places. Many



